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[Authoritative English text of this Department Notification No. Home(A)A(1)-23/2022, dated
25-09-2024 as required under Article 348 (3) of the Constitution of India].

HOME DEPARTMENT

NOTIFICATION

Shimla-2, the 25th September, 2024

No. Home(A)A(1)-23/2022.—In exercise of the powers conferred by clause (u) of sub-
section (1) of Section 2 of the Bharatiya Nagarik Suraksha Sanhita Act, 2023 ( Act No. 46 of 2023)
read with sub-section (1) of Section 11 of the Himachal Pradesh Police Act, 2007 (Act No.17 of
2007), the Governor, Himachal Pradesh, in consultation with the Director General of Police,
Himachal Pradesh, is pleased to establish Police Post at Alampur within Local limits of the Police
Station Lambagoan, District Kangra, consisting of the villages enumerated in column No. (3) of the
SCHEDULE given below thereof, with effect from the date of publication of this notification in
the Rajpatra (e-Gazette), Himachal Pradesh, namely:—
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SCHEDULE

S1.No.

Name of Gram
Panchayats

Name of Villages contained in Gram
Panchayats specified in Column
No. 2

2

3

Alampur

. Alampur
. Bagh
. Paprola

Jangal

. Bir

. Sai

. Jangal

. Malodan

Balakrupi

. Chhanti

. Dar Laharlangha

. Har Balakrupi

. Jangal Dhar Balakrupi
. Kawal

. Tihna Jhametar

. Bheri Uparli

. Bheri Nichli

. Dadu

Kuhan

. Dali
. Kuhan Khas
. Kuhan Uparli

Lahru

. Gulana

. Oach Kalan
. Oach Khurd
. Dhamander

. Lahru

. Sadda

. Bhalunder

. Bhanaina

. Dol

Barram

. Barram Kallan
. Gahli

. Garh

. Jamula

. Dehru

. Bar

. Barram Khurd

Jagroopnagar

. Dhar Bharampuri
. Jagroopnagar

Sakoh

. Liunda

. Mashwar

. Sakoh

. Andrana

. Jhandera

. Kalhera

. Karonthi

. Tikkar Jihan
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9. Gander

. Gander
. Marera
. Umri

10. Bandahu

. Bandahu Khas
. Kalhun

. Odri

. Ridkal

11. Paplah

NP WD =K WN =W —

. Banbanjar
.Jol

. Kotlu

. Paplah

. Santal

By order,

Sd/-
Additional Chief Secretary.

TOWN AND COUNTRY PLANNING DEPARTMENT

Shimla-2, the 20th August, 2024

NOTIFICATION

No. TCP-F05/5/2023.—In exercise of the powers conferred by sub-section (3) of Section

(1) of the Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977), the
Governor of Himachal Pradesh is pleased to appoint 20th day of August month of 2024 as the
date on which the provisions of the aforesaid Act shall come into force in the following revenue
Mohals of Tehsil Palampur, Distt. Kangra included in the Palampur Planning Area notified vide
Notification No. HIM/TP/PJT/DP-Palampur/2001/Vol-II, dated 04-07-2001, namely:—

SI. Name of Revenue Hadbast No. Area Population Remarks

No. Village (in Hectare) (2011
Census)

1. Bhadhoon 209 48 428
2. Kaliyarkar 207 43 757
3. Loharal 206 56 556
4. Panther 251 71 237
5. Tanda Holta 252 42 428 o
6. | Jandera 253 78 556 cl\g:prgf;ﬁiln
7. Sarlu 254 27 603 Palampur
8. Rajpur 255 72 913
9. Gourat 256 39 787
10. | Banuri Khas 231 109 1138
11. Jhalrehr 230 67 1168
12. | Matehar 232 47 458
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13. Odar 233 39 217

14. Dharaman 794 38 323

15. | Sungal 795 102 599

16. Band 790 37 339

17. Mat 789 73 826

18. Padhiarkhar 793 37 286

19. | Sarsawa 792 63 819

20. Purani Palam 791 63 676

21. Lachhun 788 44 486

22. Surand 222 207 316

23. | Jandarda 219 46 367

24, Bohl 218 43 307

25. | Nandeer 216 46 650

26. | Bhatarka 217 89 709

27. | Drognu 77 65 413

28. | Sarerkari 78 10 45

29. Malounta 79 34 378

30. | Thala Parla 75 25 188

31. | Thala Orla 76 42 325 )
_ Area outside

32. Lulani 74 170 4 Municipal

33. | Menjha Uparla 63 45 243 Corporation

34. | Ghadoral 92 65 416

35. | Bhagotla 90 148 435

36. Kusmal 68 293 478

37. | Bagora 67 34 250

38. Latwala 65 98 564

39. | Jamwalkar 66 71 401

40. Bhasmedhr 28 44 299

41. | Kalond 33 97 971

42. | Rajehr 27 8 803

43. Garh 32 76 759

44. | Chachian Khas 31 77 350

45. Darati 30 76 243

46. | Ban Bhartri 29 159 3

47. Balla 26 116 878

48. | Rakh 23 272 1370

49. | Dhanota 16 68 488

50. | Gopalpur 15 178 918

51. | Gujerhra 13 57 386
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52. Dayala 19 127 473
53. | Kuda 3 85 247
54. Jia Khas 17 56 212
55. Barota 18 25 129
56. | Chamarkar 6 36 477
57. Majethli 7 107 751
58. Cheli 51 54 309
59. Tanda 50 25 264
60. | Drang Khas 49 193 395
61. Mahadev 55 195 1142
62. Chahr Khola 52 74 264
63. Paror Khas 58 301 1931
64. Balla 57 152 1010
65. Katyad 59 90 565
66. Samula 60 143 2145
67. Bhattu Palam 96 53 483
68. Arla 203 163 2055
69. Raipur Tea Estate 204 72 471
70. | Bag Buhla 269 41 871
71. Kakrehr 268 31 399
72. Ghandu 270 71 474
73. Mansimble Uprla 271 73 403
74. Bhawarna 277 84 1393
75. Gadiara 280 57 676
76. | Badgbhar 276 105 1806
Total.. 6402 45902

Consequent upon the enforcement of the provisions of the act ibid in above
Mohals/Revenue Villages, now the provisions of the Himachal Pradesh Town and Country
Planning Act, 1977 (Act No. 12 of 1977), shall apply to the re-defined limits of Palampur
Planning Area and total Revenue Villages over which provisions of the Himachal Pradesh Town
and Country Planning Act, 1977 (Act No. 12 of 1977) are enforced shall, now be as follows:—

S1. Name of Revenue Hadbast No. Area in Population Remarks
No. Village Hectare (2011 Census)

1. Palampur M.C. 260 66 3543
2. | Har 214 61 475

3. Bandla Tea Estate 213 20 148
4. | Sughar 86 63 1391 Municinal
5. | Aima 212 58 2775 Corporafion
6. | Differpat 87 65 821 Palampur
7. Bindraban 208 66 425

8. | Khilru 210 47 889

9. | Ghuggar 211 127 3225

10. | Tanda 261 52 2289
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11. | Nihang 259 24 286
12. | Lohna 224 83 1558
13. | Kohli 223 13 193
14. | Bandla 215 42 793
15. | Chimbalhar 91 94 536
16. | Chowki 262 162 1266
17. | Khalet 263 149 1418
18. | Roudi 205 134 1228
19. | Vanghiar 264 89 1729
20. | Bagh Uprla 266 44 188
21. | Maranda 258 43 503
22. | Tanda Parla 257 170 1486
23. | Banuri 229 392 894
24. | Holta 226 365 4028
25. | Bharmat Upper 228 104 1306
26. | Bhadhoon 209 48 428
27. | Kaliyarkar 207 43 757
28. | Loharal 206 56 556
29. | Panther 251 71 237
30. | Tanda Holta 252 42 428
31. | Jandera 253 78 556
32. | Sarlu 254 27 603
33. | Rajpur 255 72 913
34. | Gourat 256 39 787
35. | Banuri Khas 231 109 1138
36. | Jhalrehr 230 67 1168
37. | Matehar 232 47 458
38. | Chornali 225 19 400
39. | Kasauti 265 18 105
40. | Odar 233 39 217
41. | Dharaman 794 38 323
42. | Sungal 795 102 599
43, | Band 790 37 339
44, | Mat 789 73 826
45. | Padhiarkhar 793 37 286
46. | Sarsawa 792 63 819
47. | Purani Palam 791 63 676
48. | Lachhun 788 44 486 Area outside
49. | Surand 222 207 316 Municipal
50. | Jandarda 219 46 367 Corporation
51. | Bohl 218 43 307
52. | Nandeer 216 46 650
53. | Bhatarka 217 89 709
54. | Drognu 77 65 413
55. | Sarerkari 78 10 45
56. | Malounta 79 34 378
57. | Thala Parla 75 25 188
58. | Thala Orla 76 42 325
59. | Lulani 74 170 4
60. | Menjha Uparla 63 45 243
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61. | Ghadoral 92 65 416
62. | Bhagotla 90 148 435
63. | Kusmal 68 293 478
64. | Bagora 67 34 250
65. | Latwala 65 98 564
66. | Jamwalkar 66 71 401
67. | Bhasmedhr 28 44 299
68. | Kalond 33 97 971
69. | Rajehr 27 43 803
70. | Garh 32 76 759
71. | Chachian Khas 31 77 350
72. | Darati 30 76 243
73. | Ban Bhartri 29 159 3
74. | Balla 26 116 878
75. | Rakh 23 272 1370
76. | Dhanota 16 68 488
77. | Gopalpur 15 178 918
78. | Gujerhra 13 57 386
79. | Dayala 19 127 473
80. | Kuda 3 85 247
81. | Jia Khas 17 56 212
82. | Barota 18 25 129
83. | Chamarkar 6 36 477
84. | Majethli 7 107 751
85. | Cheli 51 54 309
86. | Tanda 50 25 264
87. | Drang Khas 49 193 395
88. | Mahadev 55 195 1142
89. | Chahr Khola 52 74 264
90. | Paror Khas 58 301 1931
91. | Balla 57 152 1010
92. | Katyad 59 90 565
93. | Samula 60 143 2145
94. | Bhattu Palam 96 53 483
95. | Arla 203 163 2055
96. | Raipur Tea Estate 204 72 471
97. | Bag Buhla 269 41 871
98. | Kakrehr 268 31 399
99. | Ghandu 270 71 474
100. | Mansimble Uprla 271 73 403
101. | Bhawarna 277 84 1393
102.| Gadiara 280 57 676
103. | Badgbhar 276 105 1806
Total.. 8972 79800

By order,

DEVESH KUMAR,

Principal Secretary (TCP).
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TOWN AND COUNTRY PLANNING DEPARTMENT

NOTIFICATION

Shimla-2, the 20th August, 2024

No. TCP-F05/5/2023.—In exercise of the powers conferred by clause (a) sub-section (2)
of Section 13 of the Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12 of
1977), the Governor of Himachal Pradesh is pleased to include the following revenue Mohals of
Tehsil Palampur, Distt. Kangra, in the Palampur Planning Area, already notified vide Notification
No. HIM/TP/PJT/DP-Palampur/2001/Vol-II, dated 04-07-2001, namely:—

SI. No. | Name of Revenue | Hadbast No. Area Population Remarks
Village (in Hectare) (2011
Census)
1. Bhadhoon 209 48 428
2. Kaliyarkar 207 43 757
3. Loharal 206 56 556
4. Panther 251 71 237
5. Tanda Holta 252 42 428
6. Jandera 253 78 556 Municipal
7. Sarlu 254 27 603 Corporation
Palampur
8. Rajpur 255 72 913
9. Gourat 256 39 787
10. Banuri Khas 231 109 1138
11. Jhalrehr 230 67 1168
12. Matehar 232 47 458
13. Odar 233 39 217
14. Dharaman 794 38 323
15. Sungal 795 102 599
16. Band 790 37 339
17. Mat 789 73 826
18. Padhiarkhar 793 37 286
19. Sarsawa 792 63 819
20. Purani Palam 791 63 676 Area outside
21. | Lachhun 788 44 486 Municipal
Corporation
22. Surand 222 207 316
23. Jandarda 219 46 367
24. Bohl 218 43 307
25. Nandeer 216 46 650
26. Bhatarka 217 89 709
27. Drognu 77 65 413
28. Sarerkari 78 10 45
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29. Malounta 79 34 378
30. Thala Parla 75 25 188
31 Thala Orla 76 42 325
32. Lulani 74 170 4

33. Menjha Uparla 63 45 243
34. Ghadoral 92 65 416
35. Bhagotla 90 148 435
36. Kusmal 68 293 478
37. Bagora 67 34 250
38. Latwala 65 98 564
39. Jamwalkar 66 71 401
40. Bhasmedhr 28 44 299
41. Kalond 33 97 971
42. Rajehr 27 43 803
43, Garh 32 76 759
44. Chachian Khas 31 77 350
45. Darati 30 76 243
46. Ban Bhartri 29 159 3

47. Balla 26 116 878
48. Rakh 23 272 1370
49. Dhanota 16 68 488
50. Gopalpur 15 178 918
51. Gujerhra 13 57 386
52. Dayala 19 127 473
53. Kuda 3 85 247
54. Jia Khas 17 56 212
55. Barota 18 25 129
56. Chamarkar 36 477
57. Majethli 107 751
58. Cheli 51 54 309
59. Tanda 50 25 264
60. Drang Khas 49 193 395
61. Mahadev 55 195 1142
62. Chahr Khola 52 74 264
63. Paror Khas 58 301 1931
64. Balla 57 152 1010
65. Katyad 59 90 565
66. Samula 60 143 2145
67. Bhattu Palam 96 53 483
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68. Arla 203 163 2055
69. Raipur Tea Estate 204 72 471
70. Bag Buhla 269 41 871
71. Kakrehr 268 31 399
72. Ghandu 270 71 474
73. Mansimble Uprla 271 73 403
74. Bhawarna 277 84 1393
75. Gadiara 280 57 676
76. Badgbhar 276 105 1806
Total.. 6402 45902
Consequent upon inclusion of above revenue Mohals, the Governor of Himachal Pradesh is
further pleased to re-define the limits of Palampur Planning Area as per specifications given
below:—
SPECIFICATIONS
North: Starting from the outer boundary Mohal Chamarkar (Hadbast No. 6), in continuity of the

East:

South:

outer boundary of Mohal Barota (Hd. No. 18), Mohal Jia Khas (Hadbast No. 17), Mohal
Kuda (Hadbast No. 3), Mohal Dayala (Hadbast No. 19), Mohal Dhanota (Hadbast No. 16),
Mohal Ban Bhartri (Hadbast No. 29), Mohal Bhasmedhr (Hadbast No. 28), Mohal Rajehr
(Hadbast No. 27), Mohal Rakh (Hadbast No. 23), Mohal Balla (Hadbast No. 26), Mohal
Kalond (Hadbast No. 33), Mohal Kusmal (Hadbast No. 68), Mohal Bhagotla (Hadbast No.
90), Mohal Jamwalkar (Hadbast No. 66), Mohal Menjha Uparla (Hadbast No. 63), Mohal
Chimbalhar (Hadbast No. 91), Mohal Differpat (Hadbast No. 87), Mohal Sughar (Hadbast
No. 86), Mohal Bandla Tea Estate (Hadbast No. 213), Mohal Har (Hadbast No. 214),
Mohal Bandla (Hadbast No. 215) Mohal Drognu (Hadbast No. 77), Mohal Sarerkari
(Hadbast No. 78), Mohal Malounta (Hadbast No. 79), Mohal Thala Orla (Hadbast No. 76),
Mohal Thala Parla (Hadbast No. 75), Mohal Lulani (Hadbast No. 74) Mohal Bhatarka
(Hadbast No. 217), Mohal Bohl (Hadbast No. 218), Mohal Jandarda (Hadbast No. 219),
Mohal Surand (Hadbast No. 222), Mohal Lohna (Hadbast No. 224), Mohal Holta (Hadbast
No. 226), Mohal Chornali (Hadbast No. 225), Mohal Holta (Hadbast No. 226), Mohal
Bharmat upper (Hadbast No. 228), Mohal Jhalrehr (Hadbast No. 230), Mohal Dharaman
(Hadbast No. 794) and upto eastern boundary of Mohal Padhiarkhar (Hadbast No. 793).

Starting from the Mohal Padhiarkhar (Hadbast No. 793), Mohal Sarsawa (Hadbast No.
792), Mohal Purani Palam (Hadbast No. 791) and upto Mohal Lachhun (Hadbast No. 788).

Starting from Mohal Lachhun (Hadbast No. 788), Mohal Mat (Hadbast No. 789), Mohal
Band (Hadbast No. 790), Mohal Sungal (Hadbast No. 795), Mohal Odar (Hadbast No. 233),
Mohal Mateher (Hadbast No. 232), Mohal Banuri Khas (Hadbast No. 231), Mohal Banuri
(Hadbast No. 229), Mohal Panther (Hadbast No. 251), Mohal Jandera (Hadbast No. 253),
Mohal Rajpur (Hadbast No. 255), Mohal Gourat (Hadbast No. 256), Mohal Bagh Uparla
(Hadbast No. 266), Mohal Kakrehr (Hadbast No. 268), Mohal Mansimble Uperla (Hadbast
No. 271),Mohal Bhawarna (Hadbast No. 277), Mohal Gadira (Hadbast No. 280), Mohal
Bhawarna (Hadbast No. 277), Mohal Badgbhar (Hadbast No. 276) Mohal Bhawarna
(Hadbast No. 277),Mohal Mansimble Uperla (Hadbast No. 271), Mohal Ghandu (Hadbast
No. 270), Mohal Raipur Tea Estate (Hadbast No. 204), Mohal Arla (Hadbast No. 203),
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West:

Mohal Bhattu Palam (Hadbast No. 96), Mohal Samula (Hadbast No. 60), Mohal Katyad
(Hadbast No. 59), Mohal Paror Khas (Hadbast No. 58) and Mohal Balla (Hadbast No. 57).

Starting from Mohal Balla (Hadbast No. 57), in continuity of the outer boundary of Mohal
Mahadev (Hadbast No. 55), Mohal Tanda (Hadbast No. 50),Mohal Cheli (Hadbast No. 51)
Mohal Chahr Khola (Hadbast No. 52), Mohal Cheli (Hadbast No. 51), Mohal Drang Khas
(Hadbast No. 49), Mohal Paror khas (Hadbast No. 58), Mohal Katyad (Hadbast No. 59),
Mohal Samula (Hadbast No. 60), Mohal Bhattu Palam (Hadbast No. 96), Mohal Arla
(Hadbast No. 203) Mohal Raipur Tea Estate (Hadbast No. 204), Mohal Roudi (Hadbast
No. 205), Mohal Loharal (Hadbast No. 206), Mohal Kaliyarkar (Hadbast No. 207), Mohal
Ghadoral (Hadbast No. 92), Mohal Latwala (Hadbast No. 65), Mohal Bagora (Hadbast
No. 67), Mohal Kalond (Hadbast No. 33), Mohal Garh (Hadbast No. 32), Mohal Chachian
Khas (Hadbast No. 31), Mohal Darti (Hadbast No. 30), Mohal Dhanota (Hadbast No. 16),
Mohal Gopalpur (Hadbast No. 15), Mohal Gujerhra (Hadbast No. 13), Mohal Gopalpur
(Hadbast No. 15), Mohal Dayala (Hadbast No. 19), Mohal Kuda (Hadbast No. 3), Mohal Jia
Khas (Hadbast No. 17), Mohal Majethli (Hadbast No. 7), upto Mohal Chamarkar (Hadbast
No. 6).

The total revenue Mohals in Palampur Planning Area over which provisions of the

Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977) are enforced shall,
now be as follows:—

SI. No. | Name of Revenue | Hadbast No. Area Population Remarks
Village (in Hectare) | (2011 Census)

1. Palampur M.C 260 66 3543

2. Har 214 61 475

3. Bandla Tea Estate 213 20 148

4. Sughar 86 63 1391

5. Aima 212 58 2775

6. Differpat 87 65 821

7. Bindraban 208 66 425

8. Khilru 210 47 889

9. Ghuggar 211 127 3225

10. Tanda 261 52 2289

11. Nihang 259 24 286

12. Lohna 224 83 1558 Municipal

13. [ Kohli 223 13 193 Comorte

14. | Bandla 215 42 793 P;{’ampur

15. Chimbalhar 91 94 536

16. Chowki 262 162 1266

17. Khalet 263 149 1418

18. Roudi 205 134 1228

19. Vanghiar 264 89 1729

20. Bagh Uprla 266 44 188

21. Maranda 258 43 503

22. Tanda Parla 257 170 1486

23. Banuri 229 392 894

24, Holta 226 365 4028

25. Bharmat Upper 228 104 1306

26. Bhadhoon 209 48 428
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27. Kaliyarkar 207 43 757
28. Loharal 206 56 556
29. Panther 251 71 237
30. Tanda Holta 252 42 428
31. Jandera 253 78 556
32. Sarlu 254 27 603
33. Rajpur 255 72 913
34, Gourat 256 39 787
35. Banuri Khas 231 109 1138
36. Jhalrehr 230 67 1168
37. Matehar 232 47 458
38. Chornali 225 19 400
39. Kasauti 265 18 105
40. Odar 233 39 217
41. Dharaman 794 38 323
42, Sungal 795 102 599
43, Band 790 37 339
44, Mat 789 73 826
45, Padhiarkhar 793 37 286
46. Sarsawa 792 63 819
47. Purani Palam 791 63 676
48. Lachhun 788 44 486
49, Surand 222 207 316
50. Jandarda 219 46 367
51. Bohl 218 43 307
52. Nandeer 216 46 650
53. Bhatarka 217 89 709
54. Drognu 77 65 413
55. Sarerkari 78 10 45
56. Malounta 79 34 378 Area outside
57. Thala Parla 75 25 188 Municipal
58. Thala Orla 76 42 325 Corporation
59. Lulani 74 170 4
60. Menjha Uparla 63 45 243
61. Ghadoral 92 65 416
62. Bhagotla 90 148 435
63. Kusmal 68 293 478
64. Bagora 67 34 250
65. Latwala 65 98 564
66. Jamwalkar 66 71 401
67. Bhasmedhr 28 44 299
68. Kalond 33 97 971
69. Rajehr 27 43 803
70. Garh 32 76 759
71. Chachian Khas 31 77 350
72. Darati 30 76 243
73. Ban Bhartri 29 159 3
74. Balla 26 116 878
75. Rakh 23 272 1370
76. Dhanota 16 68 488




ST, feAraet xel, 28 RyawR, 2024 /06 3faH, 1946 6587

77. Gopalpur 15 178 918
78. Gujerhra 13 57 386
79. Dayala 19 127 473
80. Kuda 3 85 247
81. Jia Khas 17 56 212
82. Barota 18 25 129
83. Chamarkar 6 36 477
84. Majethli 7 107 751
85. Cheli 51 54 309
86. Tanda 50 25 264
87. Drang Khas 49 193 395
88. Mahadev 55 195 1142
89. Chahr Khola 52 74 264
90. Paror Khas 58 301 1931
91. Balla 57 152 1010
92. Katyad 59 90 565
93. Samula 60 143 2145
94. Bhattu Palam 96 53 483
95. Arla 203 163 2055
96. Raipur Tea Estate 204 72 471
97. Bag Buhla 269 41 871
98. Kakrehr 268 31 399
99. Ghandu 270 71 474
100. Mansimble Uprla 271 73 403
101. Bhawarna 277 84 1393
102. Gadiara 280 57 676
103. Badgbhar 276 105 1806
Total.. 8972 79800
By order,
DEVESH KUMAR,

Principal Secretary (TCP).

TOWN AND COUNTRY PLANNING DEPARTMENT
NOTIFICATION
Shimla-2, the 20th August, 2024
No. TCP-F05/5/2023.—Whereas some areas have been included in the Palampur
Planning Area and its limits have been re-defined under clause (a) of sub-section (2) of Section-13
of the Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977) vide
Notification No. TCP-F05/5/2023 dated 20-08-2024.

And whereas, existing landuse of the newly included areas of the said Planning Area has not
yet been published under sub-section (1) of Section 15 of the act ibid.
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And whereas, the Governor of Himachal Pradesh is satisfied that in the aforesaid newly
included areas of the Planning Area, the change of land use or any building operation therein is
likely to cause injurious disturbance of the surface or any land or soil, or is considered detrimental
to the preservation of the soil, prevention of land slips or protection against erosion and is likely to
make it difficult to plan and develop the areas in question in accordance with the provisions of the
aforesaid Act.

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 15-A of
the Himachal Pradesh Town and Country Planning Act, 1977 (Act No. 12 of 1977), the Governor
of Himachal Pradesh is pleased to freeze the existing land use of the newly included areas of the
Palampur Planning Area from the date of the publication of this notification in the Official
Gazette of Himachal Pradesh for a period of five years.

By order,

DEVESH KUMAR,
Principal Secretary (TCP).

Office of the Sub-Divisional Magistrate Arki, District Solan (H.P.)

Case No.: 32/2024 Date of Instt.: 12-09-2024 Date of Decision: 11-10-2024

Smt. Malti Devi d/o Sh. Ganpat Ram, r/o Village Gohri, P.O. Okharu, Tehsil Arki, District

Solan (H.P.) ..Applicant.
Versus

General Public ..Respondent.

Regarding delayed registration of death event under section 13(3) of the Birth & Death
Registration Act, 1969.

Smt. Malti Devi d/o Sh. Ganpat Ram, r/o Village Gohri, P.O. Okharu, Tehsil Arki, District
Solan (H.P.) has filed a case under section 13(3) of the Birth and Death Registration Act, 1969
alongwith affidavits and other documents stating therein that she was born on 02-01-1986 at
Village Gohri, P.O. Okhar, but her birth has not been entered in the records of Gram Panchayat
Plania, Tehsil Arki, District Solan (H.P.) as per the Non-availability Certificate No.- 10 issued by
the Registrar, Birth and Death Registration, G.P. Plania, Tehsil Arki.

Therefore, by this proclamation the general public is hereby informed that any person
having objection for registration of delayed birth event of Malti Devi may submit their objections
in writing in this office on or before 11-10-2024 at 10:00 AM, failing which, no objection will be
entertained after date of hearing.
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Given under my hand and seal of this office on this 12th day of September, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, Distt. Solan (H.P.)

Office of the Sub-Divisional Magistrate Arki, District Solan (H.P.)
Case No.: 33/2024 Date of Instt.: 12-09-2024 Date of Decision: 11-10-2024

Smt. Reeta Devi d/o Sh. Parma Nand, r/o Village Bughar, P.O. Chakhar, Tehsil Arki, Distt.
Solan (H.P.) ..Applicant.
Versus

General Public ..Respondent.

Regarding delayed registration of Birth event under section 13(3) of the Birth & Death
Registration Act, 1969.

Smt. Reeta Devi d/o Sh. Parma Nand, r/o Village Bughar, P.O. Chakhar, Tehsil Arki, Distt.
Solan (H.P.) has filed a case under section 13(3) of the Birth and Death Registration Act, 1969
alongwith affidavits and other documents stating therin that she was born on 02-06-1980 at Village
Bughar, P.O. Chakhar, but her birth has not been entered in the records of Gram Panchayat
Chakhar, Tehsil Arki, District Solan (H.P.) as per the Non-availability Certificate No.- 10 issued by
the Registrar, Birth and Death Registration, G.P. Chakhar, Tehsil Arki.

Therefore, by this proclamation the general public is hereby informed that any person
having objection for registration of delayed birth event of Smt. Reeta Devi, may submit their
objections in writing in this office on or before 11-10-2024 at 10.00 AM, failing which, no objection
will be entertained after date of hearing.

Given under my hand and seal of this office on this 12th day of September, 2024.

Seal. Sd/-

Sub-Divisional Magistrate,
Arki, Distt. Solan (H.P.)

Office of the Sub-Divisional Magistrate Arki, District Solan (H.P.)
Case No.: 31/2024 Date of Instt.: 05-09-2024 Date of Decision: 04-10-2024

Smt. Deepika Sharma d/o Sh. Mast Ram, r/o Village Koyal Sanog, P.O. Bani Materni,
Tehsil Arki, Distt. Solan (H.P.) ..Applicant.

Versus
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General Public ..Respondent.

Regarding delayed registration of Birth event under section 13(3) of the Birth & Death
Registration Act, 1969.

Smt. Deepika Sharma d/o Sh. Mast Ram, r/o Village Koyal Sanog, P.O. Bani Materni,
Tehsil Arki, Distt. Solan (H.P.) has filed a case under section 13(3) of the Birth and Death
Registration Act, 1969 alongwith affidavits and other documents stating therin that she was born on
14-04-1991 at Village Koyal Sanog, P.O. Bani Materni, but her birth has not been entered in the
records of Gram Panchayat Materni, Tehsil Arki, District Solan (H.P.) as per the Non-availability
Certificate No.- 10 issued by the Registrar, Birth and Death Registration, G.P. Materni, Tehsil Arki.

Therefore, by this proclamation the general public is hereby informed that any person
having objection for registration of delayed birth event of Smt. Deepika Sharma, may submit their
objections in writing in this office on or before 04-10-2024 at 10.00 AM, failing which, no objection
will be entertained after date of hearing.

Given under my hand and seal of this office on this 5th day of September, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, Distt. Solan (H.P.)

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under section 16 of Special Marriage Act.

Whereas, Mr. Vinod Kumar s/o Mr. Kharak Singh, r/o House No. 466/3, Near Subzi Mandi,
Ward No. 3, Bye Pass Kather, Solan, Tehsil and Distt. Solan (H.P.) and Mrs. Reena d/o Bhim
Prasad, r/o Village & P.O. Bholar, Tehsil Jubbal, Distt. Shimla (H.P.) and presently residing at
House No. 466/3, Near Subzi Mandi, Ward No. 3, Bye Pass Kather, Solan, Tehsil and Distt. Solan
(H.P.) have filed application for the registration of their marriage, which was solemnized on
24-04-2022 and they have been living as husband and wife ever since then.

And whereas both these applicants have submitted in their application and in their affidavits
that Mr. Vinod Kumar & Mrs. Reena were unmarried at the time of solemnization of their marriage
and were major in age and having no prohibitted relations to each other, debarring them to marry
each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and general public to this effect if anybody has
got any objection regarding the registration of marriage duly solemnized between the above parties
i.e. Mr. Vinod Kumar s/o Mr. Kharak Singh, r/o House No. 466/3, Near Subzi Mandi, Ward No. 3,
Bye Pass Kather, Solan, Tehsil and Distt. Solan (H.P.) and Mrs. Reena d/o Sh. Bhim Prasad, r/o
Village & P.O. Bholar, Tehsil Jubbal, Distt. Shimla (H.P.) and presently residing at House No.
466/3, Near Subzi Mandi, Ward No. 3, Bye Pass Kather, Solan, Tehsil and Distt. Solan (H.P.) they
may file their written objections and appear personally or through their authorized agents before me
within a period of thirty days from the date of issuance of this notice. After expiry of the said



ST, feAraet xel, 28 RyawR, 2024 /06 3faH, 1946 6591

period, the marriage certificate would be issued to the applicants by this court post which no
objection will be heard or accepted.

Issued under my hand and seal of the court on this 3rd day of September, 2024.

Seal. DR. POONAM, HPAS,
Marriage Officer-cam-Sub-Divisional Magistrate,
Solan, District Solan (H. P.).

In the Court of Dr. Poonam, HpPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under section 16 of Special Marriage Act.

Whereas, Mr. Saurav s/o Lt. Sh. Rajinder Kumar, r/o Village Pati-Kolian, P.O. Basal, Tehsil
and Distt. Solan (H.P.) and Mrs. Amrita d/o Durga Singh, r/o Village Jakot, Distt. Rolpa, Nepal
presently residing at c/o Sh. Sandeep, Village Ber-Gaon, P.O. Chambaghat, Tehsil and Distt. Solan
(H.P.) have filed application for the registration of their marriage, which was solemnized on
05-02-2024 and they have been living as husband and wife ever since then.

And whereas both these applicants have submitted in their application and in their affidavits
that Mr. Saurav & Mrs. Amrita were unmarried at the time of solemnization of their marriage and
were major in age and having no prohibitted relations to each other, debarring them to marry each
other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and general public to this effect if anybody has
got any objection regarding the registration of marriage duly solemnized between the above parties
i.e. Mr. Saurav s/o Lt. Sh. Rajinder Kumar, r/o Village Pati-Kolian, P.O. Basal, Tehsil and Distt.
Solan (H.P.) and Mrs. Amrita d/o Durga Singh, r/o Village Jakot, Distt. Rolpa, Nepal presently
residing at r/o  Village Ber-Gaon, P.O. Chambaghat Tehsil and Distt. Solan (H.P.) they may file
their written objections and appear personally or through their authorized agents before me within a
period of thirty days from the date of issuance of this notice. After expiry of the said period, the
marriage certificate would be issued to the applicants by this court post which no objection will be
heard or accepted.

Issued under my hand and seal of the court on this 2nd day of September, 2024.
Seal. DR. POONAM, HPAS,

Marriage Officer-cam-Sub-Divisional Magistrate,
Solan, District Solan (H. P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under section 6 of Special Marriage Act.



6592 IoTuF, feareret U, 28 RyawR, 2024 /06 A, 1946

Whereas, Mr. Inderpreet Singh s/o Sh. Balwinder Singh, r/o # 1420/8, Phase XI, S.A.S.
Nagar, Mohali, Punjab and Ms. Hema d/o Mr. Rajender Kumar, r/o V.P.O. Sultanpur, Tehsil and
Distt. Solan (H.P.) have gave notice of intended marriage u/s 5 of the Special Marriage Act, 1954
to this office.

And whereas both these applicants have submitted in their application and in their affidavits
that Mr. Inderpreet Singh & Ms. Hema are unmarried and major in age. Both the applicants have
requested for solemnization of their marriage.

Notices are given to all concerned and general public to this effect if anybody has got any
objection regarding the registration of marriage between the above said. Mr. Inderpreet Singh s/o
Sh. Balwinder Singh, r/o # 1420/8, Phase XI, S.A.S. Nagar, Mohali, Punjab and Ms. Hema d/o
Mr. Rajender Kumar, r/o V.P.O. Sultanpur, Tehsil and Distt. Solan (H.P.) they should file their
written objections and should appear personally or through their authorized agents before me
within a period of thirty days from the date of issuance of this notice. After expiry of the said
period, the aforesaid marriage will be solemnized accordingly and certificate would be issued to the
applicants by this court and later on no objection will be heard and accepted.

Issued under my hand and seal of the court on this 10th day of September, 2024.

Seal. DR. POONAM, HPAS,
Marriage Officer-cam-Sub-Divisional Magistrate,
Solan, District Solan (H. P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under section 16 of Special Marriage Act.

Whereas, Mr. Pritam Ghale s/o Fatha Bahadur Gurung Ghale, r/o Village Chitwan Jutpani,
Kalika-7, District Dhading, Nepal and presently residing at Tulsika Bhawan, Near Rajgarh Road,
Solan, Tehsil and Distt. Solan (H.P.) and Mrs. Baby d/o Mr. Ram Bahadur, r/o Ashok Bhawan,
Mall Road Solan, Tehsil and Distt. Solan (H.P.) have filed application for the registration of their
marriage, which was solemnized on 15-05-2024 and they have been living as husband and wife
ever since then.

And whereas both these applicants have submitted in their application and in their affidavits
that Mr. Pritam Ghale & Mrs. Baby were unmarried at the time of solemnization of their marriage
and were major in age and having no prohibitted relations to each other, debarring them to marry
each other. Both the applicants have requested for registration of their marriage.

Notices have been served to all concerned and general public to this effect if anybody has
got any objection regarding the registration of marriage duly solemnized between the above parties
i.e. Mr. Pritam Ghale s/o Fatha Bahadur Gurung Ghale, r/o Village Chitwan Jutpani, Kalika-7,
District Dhading, Nepal and presently residing at Tulsika Bhawan, Near Rajgarh Road, Solan,
Tehsil and Distt. Solan (H.P.) and Mrs. Baby d/o Mr. Ram Bahadur, /0 Ashok Bhawan, Mall Road
Solan, Tehsil and Distt. Solan (H.P.) they may file their written objections and appear personally
or through their authorized agents before me within a period of thirty days from the date of
issuance of this notice. After expiry of the said period, the marriage certificate would be issued to
the applicants by this court post which no objection will be heard and accepted.
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Issued under my hand and seal of the court on this 10th day of September, 2024.

Seal. DR. POONAM, HPAS,
Marriage Officer-cam-Sub-Divisional Magistrate,
Solan, District Solan (H. P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Sh. Nek Ram s/o Late Sh. Datti Ram, r/o Village Dharja, P.O. Oachghat, Tehsil & Distt.
Solan (H.P.)-173 223. ..Applicant.
Versus

General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Sh. Nek Ram s/o Late Sh. Datti Ram, r/o Village Dharja, P.O. Oachghat, Tehsil &
Distt. Solan (H.P.)-173 223 has moved an application before the undersigned under section 13(3) of
Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules,
2003 alongwith affidavits and other relevant documents for entering of date of death of his father
Late Sh. Datti Ram s/o Late Sh. Tamku Ram whose date of death is 11-03-1990 and her place of
death is at Village Dharja, P.O. Oachghat, Tehsil & Distt. Solan (H.P.)-173 223 but his date of
death could not be entered in the record of Gram Panchayat Shamror, Tehsil & Distt. Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of death of Late Sh. Datti Ram s/o Late
Sh. Tamku Ram may submit their objections in writing or appear in person in this court on or
before 03-10-2024 at 10.00 A.M,, failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 3rd day of September, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Beena Devi w/o Sh. Ram Krishan, r/o Village Sadnaghat, P.O. Naina Tikkar, Tehsil
Pachhad, Distt. Sirmaur (H.P.).
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..Applicant.
Versus

General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Smt. Beena Devi d/o Sh. Dalip Singh and Smt. Surmi Devi and w/o Sh. Ram
Krishan, r/o Village Sadnaghat, P.O. Naina Tikkar, Tehsil Pachhad, Distt. Sirmaur (H.P.) has
moved an application before the undersigned under section 13(3) of Birth & Death Registration
Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003 alongwith affidavits
and other relevant documents for entering of date of birth i.e. 15-11-1973 and her place of birth is
at Village Thundi, P.O. Bhojnagar, Tehsil and Distt. Solan (H.P.), but her date of birth could not be
entered in the record of Gram Panchayat Bhojnagar, Tehsil & Distt. Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Beena Devi d/o
Sh. Dalip Singh and Smt. Surmi Devi may submit their objections in writing or appear in person in
this court on or before 12-10-2024 at 10.00 A.M,, failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 12th day of September, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Jyoti Kumari d/o Sh. Sher Singh, r/o Village Nohra, P.O. Narag, Sub-Tehsil Narag,
District Sirmaur, H.P., presently residing at Ward No. 17, Kather, P.O. Chambaghat, Tehsil and
Distt. Solan (H.P.) ..Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Smt. Jyoti Kumari d/o Sh. Sher Singh, r/o Village Nohra, P.O. Narag, Sub-Tehsil
Narag, District Sirmaur, H.P., presently residing at Ward No. 17, Kather, P.O. Chambaghat, Tehsil
and Distt. Solan (H.P.) has moved an application before the undersigned under section 13(3) of
Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules,
2003 alongwith affidavits and other relevant documents for entering of date of birth of her son
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namely Aarav s/o Sh. Biku Ram and Smt. Jyoti Kumari whose date of birth is 25-12-2019 and his
place of birth is at Ward No. 17, Kather, P.O. Chambaghat, Tehsil and Distt. Solan (H.P.) but his
date of birth could not be entered in the record of Municipal Corporation Solan, Tehsil & Distt.
Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Aarav s/o Sh. Biku Ram and
Smt. Jyoti Kumari may submit their objections in writing or appear in person in this court on or
before 12-10-2024 at 10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 12th day of September, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Seema Devi w/o Sumant Pandit, r/o Village Chanchopali, P.O. Saraiya, Tarwara,
Siwan, Bihar-841 506 ..Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Smt. Seema Devi w/o Sumant Pandit, r/o Village Chanchopali, P.O. Saraiya,
Tarwara, Siwan, Bihar-841 506, presently residing at House No. 54, Ward No. 13, Kaleen-Solan,
Tehsil and Distt. Solan (H.P.) has moved an application before the undersigned under section 13(3)
of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant documents for entering of date of birth of her
son namely Kartik Kumar s/o Sh. Sumant Pandit and Smt. Seema Devi whose date of birth is
03-06-2013 and his place of birth is at House No. 54, Ward No. 13, Kaleen-Solan, Tehsil and Distt.
Solan (H.P.) but his date of birth could not be entered in the record of Municipal Corporation
Solan, Tehsil & Distt. Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Kartik Kumar s/o Sh. Sumant
Pandit and Smt. Seema Devi may submit their objections in writing or appear in person in this court
on or before 12-10-2024 at 10.00 A.M,, failing which no objection will be entertained after expiry of
date.
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Given under my hand and seal of the court on this 12th day of September, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Seema Devi w/o Sumant Pandit, r/o Village Chanchopali, P.O. Saraiya, Tarwara,
Siwan, Bihar-841 506 ..Applicant.

Versus

General Public ..Respondent.
Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P. Birth and
Death Registration Rules, 2003.

Whereas, Smt. Seema Devi w/o Sumant Pandit, r/o Village Chanchopali, P.O. Saraiya,
Tarwara, Siwan, Bihar-841 506, presently residing at House No. 54, Ward No. 13, Kaleen-Solan,
Tehsil and Distt. Solan (H.P.) has moved an application before the undersigned under section 13(3)
of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant documents for entering of date of birth of her
son namely Gaurav Kumar s/o Sh. Sumant Pandit and Smt. Seema Devi whose date of birth is
05-09-2015 and his place of birth is at House No. 54, Ward No. 13, Kaleen-Solan, Tehsil and Distt.
Solan (H.P.) but his date of birth could not be entered in the record of Municipal Corporation
Solan, Tehsil & Distt. Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Gaurav Kumar s/o Sh.
Sumant Pandit and Smt. Seema Devi may submit their objections in writing or appear in person in
this court on or before 12-10-2024 at 10.00 A.M,, failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 12th day of September, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).



ST, feAraet xel, 28 RyawR, 2024 /06 3faH, 1946 6597

Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar)
Kasauli, District Solan (H.P.)

Case No. : 24/2024 Date of Instt.: 04-09-2024 Date of Decision: 05-10-2024
Smt. Nima Devi w/o Sh. Sada Ram d/o Sh. Anant Ram, r/o Village & P.O. Delgi, Tehsil
Kasauli, Distt. Solan (H.P.) ..Applicant.
Versus
General Public ..Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Nima Devi w/o Sh. Sada Ram d/o Sh. Anant Ram, r/o Village & P.O. Delgi, Tehsil
Kasauli, Distt. Solan (H.P.) has moved an application before the undersigned u/s 13(3) of birth and
death registration Act, 1969 alongwith affidavits and other documents stating therein that she was
born on 01-01-1973 at Village & P.O. Delgi, Tehsil Kasauli, Distt. Solan (H.P.) but her date of
birth could not be registered in the records of Gram Panchayat Delgi, Tehsil Kasauli, Distt. Solan
(H.P.) within stipulated period. Hence she prayed for passing necessary orders to the Secretary,
Birth & Death Registration, Gram Panchayat Delgi, Tehsil Kasauli for entering the same in the
birth and death records.

Therefore, by this proclamation the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Smt. Nima Devi d/o Late
Sh. Anant Ram may submit their objections in writing in this court on or before 05-10-2024 at
10.00 A.M. failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 4th day of September, 2024.

Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),
Kasauli, District Solan (H.P.).

Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar)
Kasauli, District Solan (H.P.)
Case No. : 22/2024 Date of Instt.: 04-09-2024 Date of Decision: 05-10-2024

Smt. Meena Devi w/o Sh. Bheem Singh d/o Sh. Sant Ram, r/o Village Shattal, P.O. Deothi,
Tehsil & Distt. Solan (H.P.) ..Applicant.

Versus
General Public ..Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Meena Devi w/o Sh. Bheem Singh d/o Sh. Sant Ram, r/o Village Shattal, P.O. Deothi,
Tehsil & Distt. Solan (H.P.) has moved an application before the undersigned u/s 13(3) of birth and
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death registration Act, 1969 alongwith affidavits and other documents stating therein that she was
born on 22-08-1976 at Village Dagroh-Pul, P.O. Dharampur, Tehsil Kasauli, Distt. Solan (H.P.) but
her date of birth could not be registered in the records of Gram Panchayat Rouri, Tehsil Kasauli
within stipulated period. Hence she prayed for passing necessary orders to the Secretary, Birth &
Death Registration, Gram Panchayat Rouri, Tehsil Kasauli for entering the same in the birth and
death records.

Therefore, by this proclamation the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Smt. Meena Devi d/o Sh. Sant
Ram may submit their objections in writing in this court on or before 05-10-2024 at 10.00 A.M.
failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 4th day of September, 2024.

Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),

Kasauli, District Solan (H.P.).

Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar)
Kasauli, District Solan (H.P.)

Case No. : 23/2024 Date of Instt.: 04-09-2024 Date of Decision: 05-10-2024

Smt. Reena Devi w/o Sh. Mahender Kumar d/o Sh. Maan Singh, r/o Village Ghati, P.O.

Kotbeja, Tehsil Kasauli, Distt. Solan (H.P.) ..Applicant.
Versus

General Public ..Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Reena Devi w/o Sh. Mahender Kumar d/o Sh. Maan Singh, r/o Village Ghati, P.O.
Kotbeja, Tehsil Kasauli, Distt. Solan (H.P.) has moved an application before the undersigned u/s
13(3) of birth and death registration Act, 1969 alongwith affidavits and other documents stating
therein that she was born on 07-09-1982 at Village & P.O. Darwa, Tehsil Kasauli, Distt. Solan
(H.P.) but her date of birth could not be registered in the records of Gram Panchayat Darwa, Tehsil
Kasauli within stipulated period. Hence she prayed for passing necessary orders to the Secretary,
Birth & Death Registration, Gram Panchayat Darwa, Tehsil Kasauli for entering the same in the
birth and death records.

Therefore, by this proclamation the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Smt. Reena Devi d/o Sh. Maan
Singh may submit their objections in writing in this court on or before 05-10-2024 at 10.00 A.M.
failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 4th day of September, 2024.

Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),

Kasauli, District Solan (H.P.).
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Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar)
Kasauli, District Solan (H.P.)

Case No. : 18/2024 Date of Instt.: 04-09-2024 Date of Decision: 05-10-2024
Smt. Prem Lata d/o Sh. Joginder Pal, r/o Village Chamat Bhadech, P.O. Deothi, Tehsil &
Distt. Solan (H.P.) ..Applicant.
Versus
General Public ..Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Prem Lata d/o Sh. Joginder Pal, r/o Village Chamat Bhadech, P.O. Deothi, Tehsil &
Distt. Solan (H.P.) has moved an application before the undersigned u/s 13(3) of birth and death
registration Act, 1969 alongwith affidavits and other documents stating therein that she was born
on 07-06-1972 at Village Sihardi, P.O. Dharampur, Tehsil Kasauli, Distt. Solan (H.P.) but her date
of birth could not be registered in the records of Gram Panchayat Anji Malta, Tehsil Kasauli within
stipulated period. Hence she prayed for passing necessary orders to the Secretary, Birth & Death
Registration, Gram Panchayat Anji Malta, Tehsil Kasauli for entering the same in the birth and
death records.

Therefore, by this proclamation the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Smt. Prem Lata d/o
Sh. Joginder Pal may submit their objections in writing in this court on or before 05-10-2024 at
10.00 A.M. failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 4th day of September, 2024.

Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),

Kasauli, District Solan (H.P.).

Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar)
Kasauli, District Solan (H.P.)

Case No. : 23/2024 Date of Instt.: 04-09-2024 Date of Decision: 05-10-2024

Sh. Jagdish Chand s/o Sh. Tulsi Ram, r/o Village Sataun, Distt. Sirmaur (H.P.) ..Applicant.

Versus

General Public ..Respondent.
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Application under section 13(3) of Birth and Death Registration Act, 1969.

Sh. Jagdish Chand s/o Sh. Tulsi Ram, r/o Village Sataun, Distt. Sirmaur (H.P.) has moved
an application before the undersigned u/s 13(3) of birth and death registration Act, 1969 alongwith
affidavits and other documents stating therein that his daughter namely Naina Chauhan was born on
21-02-2017 at 2 room set owned by Pramod Kumar, situated in Village Dharampur Bathol, Tehsil
Kasauli, Distt. Solan (H.P.) but her date of birth could not be registered in the records of Gram
Panchayat Dharampur, Tehsil Kasauli within stipulated period. Hence she prayed for passing
necessary orders to the Secretary, Birth & Death Registration, Gram Panchayat Dharampur, Tehsil
Kasauli for entering the same in the birth and death records.

Therefore, by this proclamation the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Miss. Naina Chauhan d/o
Sh. Jagdish Chand may submit their objections in writing in this court on or before 05-10-2024 at
10.00 A.M. failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 4th day of September, 2024.

Seal. Sd/-
(JAGPAL SINGH),
Executive Magistrate (Tehsildar),
Kasauli, District Solan (H.P.).
Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar)
Kasauli, District Solan (H.P.)

Case No. : 21/2024 Date of Instt.: 04-09-2024 Date of Decision: 05-10-2024

Smt. Kaushlya Devi d/o Sh. Rattan Lal, r/o Village Gharshi Kukana, P.O. Kot, Tehsil
Kasauli, Distt. Solan (H.P.) ..Applicant.

Versus
General Public ..Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Kaushlya Devi d/o Sh. Rattan Lal, r/o Village Gharshi Kukana, P.O. Kot, Tehsil
Kasauli, Distt. Solan (H.P.) has moved an application before the undersigned u/s 13(3) of birth and
death registration Act, 1969 alongwith affidavits and other documents stating therein that she was
born on 08-12-1987 at Village Gharshi Kukana, P.O. Kot, Tehsil Kasauli, Distt. Solan (H.P.) but
her date of birth could not be registered in the records of Gram Panchayat Kot, Tehsil Kasauli
within stipulated period. Hence she prayed for passing necessary orders to the Secretary, Birth &
Death Registration, Gram Panchayat Kot, Tehsil Kasauli for entering the same in the birth and
death records.

Therefore, by this proclamation the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Smt. Kaushlya Devi d/o
Sh. Rattan Lal, may submit their objections in writing in this court on or before 05-10-2024 at
10.00 A.M. failing which no objection will be entertained after expiry of date.
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Given under my hand and seal of the court on this 4th day of September, 2024.

Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),

Kasauli, District Solan (H.P.).

Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar)
Kasauli, District Solan (H.P.)

Case No. : 20/2024 Date of Instt.: 04-09-2024 Date of Decision: 05-10-2024

Sh. Sohan Lal s/o Late Sh. Taru Ram, r/o Village Nagli, Tehsil Kotwali, Distt. Nagina,
Uttar Pradesh  ..Applicant.

Versus

General Public ..Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Sh. Sohan Lal s/o Late Sh. Taru Ram, r/o Village Nagli, Tehsil Kotwali, Distt. Nagina,
Uttar Pradesh has moved an application before the undersigned u/s 13(3) of birth and death
registration Act, 1969 alongwith affidavits and other documents stating therein that he was born on
23-11-1970 at Lawrence School Sanawar, Tehsil Kasauli, Distt. Solan (H.P.) but his date of birth
could not be registered in the records of Gram Panchayat Garkhal Sanawar, Tehsil Kasauli within
stipulated period. Hence he prayed for passing necessary orders to the Secretary, Birth & Death
Registration, Gram Panchayat Garkhal Sanawar, Tehsil Kasauli for entering the same in the birth
and death records.

Therefore, by this proclamation the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Sh. Sohan Lal s/o Late Sh. Taru
Ram may submit their objections in writing in this court on or before 05-10-2024 at 10.00 A.M.
failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 4th day of September, 2024.

Seal. Sd/-
(JAGPAL SINGH),

Executive Magistrate (Tehsildar),

Kasauli, District Solan (H.P.).
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g IQTeAd o 91T Ts, HEd aHEdl wH Aol IAR qRIER,
fre Rran, amea uew

YheAT 0 : 16 /2023 TRING SRR : 25—09—2023

AN HAR YA AT Mepell <dl, Fardl Ta d_iell, S0 $=d1, dedld MR, f37ef
e (o o) el /9gH ueE

ERIk|

1. #Ec qEril gE A e g, Fari wa o, €0 weNl, dedld YR, el
Rrrem (f2o wo), 2. Al g1 g2 21 A =, fardl g o=, sl @), dEdiel HYR,
St Rrvern (2o o), 3. sl oflar g3 M aws, Fardl Ta o7, S10 W), J8iidl MR,
Sterm R (Ro W0), 4. st Tarer <R fagar o 99 9=, farfl Ta o<, S0 @y,
Tedla IMYR, f7en Rmer (Bo "o), 5. 50 Uar d=< A o1 Wdbell <dl, Ma BRI, dediet
AR, foTer Ret, 6. sl f@xmHofl faerer 2w e, fardt 7ig or=cl, s10 @=¥), dediel YEYR,
et Rmen (fRo wo), 7. 2N SFERT 43 991 ofet, Al wa o=, S0 @), d8didl MR,
fSrerr Rrer (fBo wo), 8. N4l Sirerq, gt A=, Far Mg orwcl, $10 @Y, dediel YR, fo7el
Rmen (o o), 9. s Ry g farit g o=, S0 @, dedrad QR Rrer Rmen
(B0 wo), 10. 5T HHeN F< YA T M, Ma R, dedld FRAvS, NTer goeg, 11. &1 UgH a9
93 o ¥ I, Ma PR, Tedld HARA, 12. 3 A 9 I3 o7 A, Fardl d@r iR
YR, STl RfeRt, 13, sl gagan <dl ool s sear 8, Mari g o=, Sn @),
dedlcl YMQR, 14. 30 AW FAR YF A BH T, Wa ATCl, S0 W, dEdld TR,
15. &1 A T= YA U T, M WRSl, dedlel FARY, 16. 51 A M YF &1 w5, A o<,
S10 G, forar Rer, 17. 7 RfI<= Fawy 3 AW dTd, Ta 7, 10 diEedl, devid AR,
forerr Rmery, 18, sl a9 4o IR, Faril T o), S0 @), dgdie IEYR, ST
e (o o), 19. sl TS <dl P31 IR, Fari g o1, 10 W, dedial MR, el
e (B0 wo), 20. sl IuT <1 fdgar ReM, el g o], S0 e, d8dld IR,
et Rer (fRo wo), 21. sTewll S#1 g wRAT A=, AR Mg o=, 10 @I, T8ddl IMYR,
St Rrvetr (o ¥o), 22. i 491 G URAT =, fFardl g o1=dl, $l0 W=, dediel IR,
fSrerr Rer (o o), 23. &Ml Xem@r g wRAr v, Fardl T o=, 10 @eNl, dedilel IR,
e e (o wo), 24. sh\ah =@vse fduar w=xar <iws, farft g o), S0 @=R), dg<ia
MR, e REar (fRo 9o), 25. o 91 w1 g3 0 4™ (@, Farf e o=, S0 W,
dgdied IMQR, 7l Rmer (fBo Wo), 26. &1 &9at g g3 Aigd @, Haril Mg <adl, dsdiia
MR, 7o REar (2o vo), 27. sl srT g apR s, Maril Srrdar, dedid FRAvs,
28. 311 XM wad F &A1 {}g M, MR HE1 aoR MYR, {57 Rrver (2o Wo), 29. s gof quoT
T3 ol XM, IR S 9ok IEQR, 30 A1 grex (g g 99 TN, Rl T o, S
TRI, Tl MR, Rorar Rmen (2o "o), 31, s A< @AR gF s <dl (@, Fard e,
dedldl e, 320 A faAle gER I 9@ O, ARl WRE,  dEd gERd,
33. &1 oIeaHl 8 A %0 org, 4 dos], Jedldd IMPR, 34. 3l Fx o Y3 =1 §g M, T4
S, Tedial IMYR, 35. &A1 MDY FAR YF a9 T4, FERI TG o1, €0 G, Tl IR,
St Rmen (o Wo), 36. S &Tell IB Hlell &9, FaRI T o<, S0 @RI, dedld AR,
fSrem Rer (fRo wo), 37. siwcll el <dl ol 8l 9 RAR, Fardl Ta o=t o @i,
dgdilel IMQR, RSt Rmen (Bo o), 38. STl Sraiem <dl geil s Ioien, Ta SanT, dgdrd
RMYR, 39. 3 T gl Uil S AT RE, T W, dedia R, e =R, 40, s forem
<q gl AIET o, Td wUl, dedld FER, e PSR, 41, W g3 s, 19 R
AR, e e, 42. 3 K75 g3 dev), Farit Ta o<1, S0 &N, Jedd YR, el
e (o wo) | - yfrardy |
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R dHUH ok gRT 123 fRovo ¥—RroRa  Iffefm a9 @mar /@dir

d0 51/111, ar 119, fdh<r—36, IHAT dIGIRI 01—32—08 B0 dATHI adb 3irer, Rrem fRBmenm
(fRo wo) |

AfSH I JMH ST |

urefl ol FY AR g SN Mebell <dl, Mari M $RIell, S0 =1, dediel ETR,
RStem Rmen (Ro 9o) @rar/@di 5o 51,/111, @ 119, 36, YHaT dT&TAl 01—32—08 20
el g 3ifel, 5 A (fRo Wo) & ded| @R §9 3AQTald H dRIY gHA- abad
ORI & ST 39 *eTad # foareA 21 s Swiaa gfaardiron o 1 a1 42 &1 98 ud &
M T EF ® RO G 9 B G DI dHId ARIRYT d9d A 9 8F U8 S Y8l 7 | R R
9 QST B b B T 2 fF e Il R e § OB 99 T8 2 o
IGO0 1 T 42 B 9 I SIS aRAM! DI 39 $IASR &RT Jrord (b Sfrar 2 b a8
fam 15—10—2024 ®I UTA: 10.00 ToF AATATT IT JHTera URAT HHEAT B TR ASTerd 31TY |
BINR 9 3 &1 A H Ig |HST SN Bl 59 TTAT &I dhad aRT f6AT W1 JHR BT gaRTs]
TE & TAT BB HRIATE! A H olg ST |

M feTdh 14—06—2024 BT TN SRR T HIEx ITSTald I oI fhar T |

AER | FEIRT / —
TEIG AHTEAT TUH 0y,
MR geeR, forar Rer (Bo bo) |

CHANGE OF NAME

I, Hem Lata w/o Keshri Singh, VPO Marathu, Tehsil Sadar, District Mandi (H.P.) declare
that in my Adhaar No. 3022 0631 8446 my name Hima Devi is wrongly entered, correct name is
Hem Lata. Note please.

HEM LATA

w/o Keshri Singh,

VPO Marathu, Tehsil Sadar,
District Mandi (H.P.).
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CHANGE OF NAME

I, Seema (New Name) w/o Sh. Pawan Kumar, r/o Village Bahali, P.O. Kungal Balti, Tehsil
Nankhari, District Shimla (H.P.)-172 001 declare that I have changed my name from Jiya Mani
(Previous Name) to Seema (New Name). All concerned please may note.

SEEMA

w/o Sh. Pawan kumar,

r/o Village Bahali, P.O. Kungal Ballti,
Tehsil Nankhari, District Shimla (H.P.).

CAICCACGIR
(Frgfaa—1)

R\eT—171002, 27 RIAwR, 2024

T WRE@H—4)T(3)2 / 2024—9Te—1— AT U< 50 TI9 AN & Al & QI Ug
IRIg 06 RIT=R, 2024 &1 Jfra fvg 1w £ |

31, 39 AW @ SIfeRTET HEam: WR(UA—aNT(1)—1 /2023, ARG 28—02—2024 & 3D
JURRY H 3R 9RA & WAEM & AT 309 & URJd d AT UfSd s 162 §RT Uawd
T, 31edel AR T Ael | o 8N |

SICNECIN

FEATERT / —

(TH.gem <41, {10900),
afaa (1) |

[Authoritative English text of this Department Notification No. Per (AP-B)A(3)-2/2024-Part-1I,
dated 27-09-2024, as required under Article 348(3) of the Constitution of India].

PERSONNEL DEPARTMENT
(Appointment-II)

NOTIFICATION
Shimla-171 002, the 27th September,2024

No. Per (AP-B)A(3)2/2024-Part-1.—Whereas, two posts of the Member, Himachal
Pradesh Rajya Chayan Aayog have been created on 6th September, 2024.
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Now, therefore, in partial modification of this Department notification No. Per (AP-B)A(1)-
1/2023, dated 28-02-2024 and in exercise of the power conferred by Article 162 read with proviso
to Article 309 of the Constitution of India, the Governor, Himachal Pradesh is pleased to order that
the Himachal Pradesh Rajya Chayan Aayog shall consist of a Chairman and two Members.

By order
Sd/-
(M. SUDHA DEVI, 1a8),

Secretary (Personnel).

e foT

Rrar—2, 23 RIdwR, 2024

& g4 (§1) 19-19/71—@l.—ZHEd UR¥ & U, WRd & AfaEE ®
T 165 ERT Uad fFadl &I TANT HRd gY, MR H&: 19-19 /71 (BF) AN
25 A3, 1971 NI ARGRIT 3R 5 TH, 1971 I Io0d RAMEA TS H IS Fool BiR
AEfET &7 RYIREH TS ISl 31 1 Ysdldhe Skl BR &1 & &l 3R FAEH dR &
fIT ©af 3 & ol (T) & < dofol (TQ) BT Sk AT dead gy FfeRad fam 9ma €
SRINIE

“(aa) He shall tender his opinion in each and every case decided by the High court,
Himachal Pradesh and communicate the same alongwith a copy of judgment or
order, as the case may be, within three days from the pronouncement of Judgment/
orders.”

3T T,
aiferfad 7wl (17e) |

[Authoritative English Text of this Department Notification No. Home-B(B) 19-19/71-Loose, dated
23-09-2024, as required under clause (3) of Article 348 of the Constitution of India].

HOME DEPARTMENT
NOTIFICATION

Shimla-2, the 23rd September, 2024

No. Home-B(B)19-19/71-Loose.—In exercise of the powers conferred by article 165 of the
Constitution of India, the Governor of Himachal Pradesh is pleased to make the following rule
further to amend the rules for regulating the remuneration and duties of the Advocate General for
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the State notified vide notification No. 19-19/71 (Home) dated 25th May, 1971, published in the
Rajpatra Himachal Pradesh on 5th June, 1971, by inserting clause (aa) below clause (a) of rule 3,

namely:—

“(aa) He shall tender his opinion in each and every case decided by the High Court,
Himachal Pradesh and communicate the same alongwith a copy of judgment or order, as the
case may be, within three days from the pronouncement of Judgment/ orders.”

By order,

Addl. Chief Secretary (Home).

I, a0 doI o Ay, 2rerdt uael, RMEa—5 g1 giad aoIm Jahiierd

goIagi-d EXTENG I9TU, deRAEE http://rajpatrahimachal.nic.in TR IUY&S § TaH AT FAfUT fdar 51 AT 2|
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